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FINAL ORDER NO.62337/2018

PER: ASHOK JINDAL

The short issue involved in the matter is whether fatty acid,
wax and gum arising in the course of manufacture of refined
vegetable oil are to be treated as waste for the purpose of exemption
Notification No.89/95-CE and would be exempt from payment of duty

under the said notification or not.

2. Heard the parties and considered the submission.

3. The issue has been examined by the larger bench of this
Tribunal in the case of M/s. Ricela Health Foods Limited vide order
No0.8-11/2018 dated 30.1.2018 and held that the assessee are eligible

for exemption under Notification N0.89/95-CE.
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4., Considering the fact that the issue has already been settled by
the larger bench of this Tribunal in the case of M/s. Ricela Health
Foods Ltd. (supra) wherein this Tribunal has held that fatty acid, wax
and gum arising in the course of manufacture of refined vegetable oil
are to be treated as waste for the purpose of exemption under
Notification No.89/95-CE ibid. Therefore, we hold that the appellants
are entitled for exemption under Notification No0.89/95-CE ibid.
Consequently, the impugned order is set aside and the appeal is
allowed with consequential relief.

(Dictated and pronounced in the court)

(ANIL G.SHAKKARWAR) (ASHOK JINDAL)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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